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THE DEPUTY CHAIRMAN
Order, order,

SHRIMATI RENUKA CHOWDH URY:
This is a copy of the age certi. ficate.
(Interruptions).

SHRI V. NARAYANASAMY; It is totally
wrong, it is not relevant.

SHRIMATI RENUKA CHOWDHURY;
This shows their intentions. You constitute an
enquiry commission. I demand you constitute
an enquiry committee for this.

SHRI SURESH KALMADI (Maha
rashtra): Here is a  discrimination.
They are stalling the proceedings of
the House.

THE DEPUTY CHAIRMAN; No, no,
there is no discrimination.

Re. PROPOSED TELEVISING OF
THE, LOK SABHA QUESTION HOUR
PROCEEDING

SHRI SURESH KALMADI (Maharashtra):
Madam, they are going to telecast the
Question Hour proceedings in the Lok Sabha
and not in the Upper House. All the
Members must be taken into confidence as to
what is going to be done because there is
too much talk ... (Interruptions). What is
the procedure? I believe, they are going to
censor the Question Hour proceedings. That
cannot be allowed. We want to know what is
the status? Are they going televise
(Interruptions). What are the rules? Are
they going to impose a sort of censorship
over what every-body speaks? Before the
telecast in introduced we would like to have a
thorough discussion and then only it should be
introduced.
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THE DEPUTY CHAIRMAN: I assure that
everybody will be taken into confidence.
There will be a meeting of the General
Purposes Committee which looks after all
these matters. So, don't get worried and I am
sure, when the T.V. comes, they will show
you also.

SHRI V. NARAYANASAMY (Pon-
dicherry): It should be done simultaneously
for both the Houses.

THE DEPUTY CHAIRMAN: I assure
you that both the Houses will be shown in
proportion. Don't worry.

SHRI SYED SIBTEY RAZI (Uttar
Pradesh): Madam, I may be permitted to say
another matter. (Interruptions) .

THE DEPUTY CHAIRMAN: Do you
want to comment on age certificate? Or, do
you want to comment

on television? BF AT Ty, MITHT
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THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS AND THE MINISTER OF STATE
IN THE MINISTRY OF HOME AFFAIRS
(SHRI M. M. JACOB): The matter of
televising the proceedings is already engaging
the attention of the Chairman and the
Government. I will come back to the House
soon.

SHRI SURESH KALMADI: What about
Rajya Sabha proceedings?

THE DEPUTY CHAIRMAN: When he
talks about Chairman, it means Rajya Sabha,
not Lok Sabha. (Interruptions) They are not
discriminating. They have not started showing
the proceedings of the Lok Sabha. The matter
is before the Chairman, as the State Minister
of  Parliamentary  Affairs has  said.
(Interruptions)
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SHRI H. HANUMANTHAPPA
(Karnataka): Mr. Narayanasamy will be
shown on the television because every
minute he gets up to speak. (Interruptions).

THE DEPUTY CHAIRMAN: Mr.
Narayanasamy, did you hear me? I said that
the matter is before the Chairman and the
Lok Sabha is not being televised. So, don't
get panicky,

SHRI V. GOPALSAMY  (Tamil
Nadu): It is a matter of discrimination.
(Interruptions).

THE DEPUTY CHAIRMAN: It is only
25th and there is a long time between 25th
and 2nd December. Now let me ask the
Minister on the Cau-very issue.

SHRI V. GOPALSAMY: I would like to
suggest that there should be a joint meeting
of the General Purposes Committees.

THE DEPUTY CHAIRMAN: It is there
always. Please do it that way.

SHRI V. GOPALSAMY: Our House is a
permanent House. That House could be
dissolved any moment. . . (Interruptions).

SHRI SURESH KALMADI: In Question
Hour you won't be there, Madam. We want
it after Question Hour also.

THE DEPUTY CHAIRMAN: Okay; all
right ... (Interruptions)...

SHRI V. GOPALSAMY: Zero Hour also
should be included.

... (Interruptions)...
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SHRI SUBRAMANIAN SWAMY (Uttar
Pradesh): This " is a serious problem.
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SHRI SURESH KALMADI: On this issue,
the Tikku Committee's recommendations
should be implemented,
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THE DEPUTY CHAIRMAN: The
Parliamentary Aflairs Minister will convey
the sentiments of the House to the Minister
concerned.

SHRI P. UPENDRA (Andhra Pradesh) :
There is a Calling Attention in the Lok
Sabha. Let there be a statement here
(Interruptions)...

SHRI DIPEN GHOSH (West Bengal): The
Health Minister should come to Parliament
and make a statement. They are making all
these statements ... (Interruptions)..

SHRI SUBRAMANIAN SWAMY: The
Tikku Committee's recommendations should
be implemented.

SHRI SURESH KALMADI: They should
be implemented.

SHRI DIPEN GHOSH: The Tikku
Committee had formed to take care of the
anomalies. The Committee had submitted its
recommendations but till now they have not
implemented those recommendations.

THE DEPUTY CHAIRMAN: I said the
Minister of Parliamentary Affairs will convey
it to the Health Minister.

SHRI P. UPENDRA: There is a Calling-
Attention in the. other House. Why can't he
take a statement here?

. THE DEPUTY CHAIRMAN: It should be
conveyed to him, no? So, the Parliamentary
Affairs Minister will convey it. It will take
some time for him. Mr. Parliamentary Affairs
Minister,.please convey the sentiments of the
House.

SHRI M. M. JACOB: Yes, Madam, I will
convey this request from the House to the
Minister.

SHRI  'SUBRAMANIAN SWAMY:
Madam, it is a direction from you, not a
request.

THE DEPUTY CHAIRMAN: As long as
the matter is solved, whether it is a direction
or a request, it is okay.
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Instructions to V.P.

SHRI DIPEN GHOSH: Let the Minister
come today and make a statement.

THE DEPUTY CHAIRMAN: We don't
know if he is busy with, the Calling-
Attention in the other House. We will have to
find out.

SHRI V. GOPALSAMY: Please find out.
.. (Interruptions) ...

THE DEPUTY CHAIRMAN; Okay, We

will find out. ...(Interruptions)... Just a
minute.
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Just a minute, please. I heard it, and I told the
Minister. I will. personally speak to the
Minister for Health, and I will find out what
he is doing about
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RE. DEMAND FOB ISSUING
INSTRUCTIONS TO UTTAR PEA.
DESH GOVERNMENT TO DESSJT
FROM CREATING LAW AND
ORDER PROBLEM
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